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REPORT

I. INTRODUCTION

I, the Chairman of the Committee on Government Assurances,
having been authorised by the Committee to present the Report on
their behalf, present this First Report of the Committee.

2. The Committee was constituted on the 12th May, 1980.
II. SITTINGS OF THE COMMITTEE

3. The Committee held four sittings on 27th November, 1980, 2nd
January, 27th January and 10th April, 1981. At their sittings held
on the 2nd and 27th January, 1981, the Committee considered the
_following items:—

(i) Review of assurances of Fifth and Sixth Lok Sabha pend-
ing on the dissolution of the Sixth Lok Sabha; and

(ii) Requests from Government for dropping of two assurances.

4. At their sitting held on 10th April, 1981, the Committee consi-
dered their draft First Report and adopted the same.

5. The Minutes of the aforesaid sittings of the Committee dre
appended to and form part of the Report.

6. Conclusions/observations of the Committee are contained in
the succeeding chapters and in the Minutes appended to this Report.

New Devnr; JAGANNATH RAO,
April 10th, 1981 Chairman,
Chaitra 20, 1903 (Saka) Committee on Government

(s Aumncés
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III. REVIEW OF ASSURANCES OF FIFTH AND SIXTH LOK
SABHA PENDING ON THE DISSOLUTION OF THE SIXTH
LOK SABHA

During the Sixth Lok Sabha, 3639 assurances were culled out
from Debates (Parts I and II) to be implemented by the Govern-
ment. Out of these, 3580 assurances have since been implemented
leaving a balance of 59 assurances to be implemented. These figures
take into account the latest statements of implemented assurances,
laid on the Table of Lok Sabha by the Minister of Parliamentary
Affairs on the 15th December, 1980. During the Fifth Lok Sabha,
7939 assurances in all were culled out. Out of these, 7936 assurances
have since been implemented as on the 16th December, 1980 leaving
a balance of only three pending assurances yet to be implemented.

2, According to the well-established Parliamentary practice, the
assurances given by the Ministers on the floor of the House which
remain pending implementation by Government do not lapse on the
dissolution of the House.

3. At their sitting held on the 2nd and 27th January, 1981, the
Committee reviewed 57 pending assurances pertaining to Fifth and
Sixth Lok Sabha except Eighth Session of Sixth Lok Sabha (details
given in Annexures to Minutes of the sittings held on the 2nd and
27th January, 1981).

4. The observations or recommendations of the Committee in res-
pect of each case have been given under the relevant item of the
Minutes of the sittings held on the 2nd and 27th January, 1981
Considering the reasons advanced by the Government, the Committee
agree to grant extension of time in certain cases upto the period
mentioned under relevant items in the Minutes. The Committee
trust that the Ministries/Departments concerned will ensure imple-
mentation of those assurances by the extended dates approved by
the Committee.

5. The Committee also hope that the assurances, period of ex-
tension of which sought for, has already expired would be implemen-
ted by the Government expeditiously without seeking further ex-
tension of time. In the case of assurance at Sl. No. 9 of Annexure I
to the Minutes of the sitting held on 27th January, 1981 the Com-
mittee noted that the last request for an extension of time upto oth
December, 1979 was recelved on 9th September, 1979 through the
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‘Department of Parliamentary Affairs. The Committee fail to under-
stand as to why the extension of time after 8th December, 1979 has
not been sought for by the Ministry of Finance. During the course
-of review of pending assurances, the Committee have come across
many cases where extensions of time to implement the assurances
‘was sought after the expiry of the previous period.

6. While reviewing the pending assurances of Third and Sixth
Sessions of Sixth Lok 'Sabha, the Committee noted that the assur-
ances at Sl. No. 12 of Annexures I and II to the Minutes dated the
2nd January, 1981 were given as long back as 6th December, 1977
and 5th December, 1978 on the floor of the House. The Committee
feel unhappy to note that neither any extension of time has been
sought for the implementation of those assurances by the Ministry
of Petroleum, Chemicals and Fertilizers nor any reasons for delay
had been sent by that Ministry. The Committee fail to understand
the circumstances which have compelled the Ministry to adopt this
course in implementing those simple assurances. In this connection,
the Committee would like to invite the attention of the Ministries/
Departments to their earlier recommendations contained in para 43
of the 11th Report (Fifth Lok Sabha) presented to the House on
the 22nd April, 1975, para 12 of their 15th Report (Fifth Lok Sabha)
presented to the House on the 4th February, 1976, para 15 of their
16th Report (Fifth Lok Sabha) presented to the House on the 19th
May, 1976 and para 16 of their First Report (Sixth Lok Sabha) pre-
sented tn the House on the 22nd December, 1977.

7. The Committee, therefore, reiterate that—

(i) due importance and attention should be given by the
Ministries to the timely implementation of assurances
given on the floor of the Hou 4

(ii) the Committee should be kept informed of the progress
made in collecting the information in implementing the
assurances and the reasons for delay anticipated before
the expiry of the prescribed period; and

(iii) extension of time should be sought for from the Com-
mittee, where necessary, giving detailed reasons, well be-
fore expiry of the due date for implementation.

The Committee also desire that the special cells in the Ministries
responsible for attending to the work of implementing assurances
should keep a careful note of the recommendations/observations
made from time to time by the Committee for compliance.



4

8. In the case of the assurance at Sl. No. 2 of Annexure I to the
Minutes of the sitting held on the 2nd January, 1981, the Committee
feel that the information sought in part (a) of the Unstarred Ques-
tion No. 3680 answered on the 10th May, 1976 does not relate to the
issues which are sub-judice and information sought for in this part
of the question should be laid expeditiously in partial fulfilment of
the assurance. In this connection, the Committee would like to em-
phasize upon each Ministry/Department that each part of a question
seeking information about a matter which is sub-judice should be
examined carefully and information of a factual nature which is not
likely to prejudice the case pending before the court need not un-
necessarily be withheld on mere technical ground that the matter
is sub-judice.

9. In the case of the assurances at Sl. Nos, 4 and 7 of Annexure I
and II of the Minutes of the sitting held on the 2nd January, 1981,
the Committee after careful examination of these assurances have
come to the conclusion that the concerned Ministries were in posses-
sion of part information but treated these assurances in causal man-
ner and did not care to fulfil the assurance partly. The Committee
take serious note of this type of attitude on the part of Ministries
concerned. The Committee would like the Department of Parlia-
mentary Affairs to issue instructions to all Ministries/Departments
and urge upon them that wherever part of the information in ful-
filment of an assurance becomes available, that should be laid on the

Table of the House in partial fulfilment of the assurance without
delay.

10. The Committee are constrained to note that the assurance
at SL No. 6 of Annexure II of the Minutes of the sitting held on the
2nd January, 1981 was given as long back as 12th December, 1978
and the first extension was sought for after 11 years from the date
on which assurance was given while the Ministry were required to
seek extension of time before the expiry of three months from the
date of giving the assurance. The Committee are further distressed
to note that no further extension of time has been sought for after
30th September, 1980. In this connection, the Committee would like
to draw the attention to their earlier recommendation contained in
para 6 of Seventh Report (Fourth Lok Sabha), presented to the
House on the 13th December, 1969 wherein the Committee have leid
down a period of three months for isaplementing an assurance. If
Government, however, foresaw any genuine dificulty in implement-
ing the wisurance, the Committee should be approached before the
expiry o® the period of three months for getting extension of time.
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IV. REQUESTS FROM THE GOVERNMENT FOR DROPPING OF
TWO ASSURANCES

11. The Committee have considered the requests made by the-
Government for dropping of the following 2 assurances:—

(1) Assurance given in reply to Unstarred Question No. 6563
on the 11th April, 1979 regarding suspension of officers in
the Delhi Development Authority;

(2) Assurance given in reply to Unstarred Question No. 1631
on the 25th March, 1980 regarding additional acreage of
land under irrigation during 1980

The Committee perused the reasons advanced by the Govern-
ment for dropping of the assurance mentioned at (1) above. The
Ministry of Works and Housing had approached the Lok Sabha
Secretariat intimating that the news-item on which the question was
based was not traceable and the Member might be requested to send
a clipping from the newspaper in which the news had appeared.
In turn, the Member was asked by the Lok Sabha Secretariat to
furnish the necessary information. In spite of repeated reminders,
the Member failed to furnish the required information.

12, Considering the reasons advanced by Government, the Com-
mittee agree to drop the assurance,

13. The Committee have considered the reasons advanced by the
Government for dropping of the assurance mentioned at (2) above.
The Ministry of Energy had represented through the Department of
Parliamentary Affairs that the Ministry of Rural Reconstruction who
were concerned with the drought prone area programme scheme
were addressed to let them have the desired information for fulfil-
ment of the assurance. The Ministry of Rural Reconstruction had
intimated them that in the very nature of things it was difficult
to furnish the required information since hundreds of such works
were taken up. The Government of India did not approve any
particular work. The annual programmes of the project districts
covered by the Drought Prone Area Programme were only approved
and those related to different sectors like agriculture, animal hus-
bandry, irrigation, etc. As far as the calendar year of 1880 was
concerned, the larger part of it would relate to the annual pro-
gramme for 1980-81 and that programme had not been submitted
by the State Government.

After considering the reasons advanced by the Government, the-
Committee agree to drop the assurance.



V. POSITION OF PENDING ASSURANCES PERTAINING TO
FOURTH, FIFTH,, SIXTH AND SEVENTH LOK SABHA

14, Subsequent to the reviewing of the pending assurances by
‘the Committee, assurances at Sl. Nos. 1, 2, 3, 4, 5, 6, 7, 8. and 11 of
Annexure-II to Minutes dated 2-1-1981 and SL. Nos. 5 8 11,
17, 19, 21, 23, 25, 26, and 28 of Annexure-II of Minutes dated 27-1-81
have been implemented as the Minister of Parliamentary Affairs
laid statements in Lok Sabha on 23-2-81 and 30-3-81 fulfilling these
-assurances in full.

15. A statement showing the position of assurances pertaining
to Fourth, Fifth, Sixth and Seventh Lok Sabha pending implemen-
tation by the Government as on the 30th March, 1981 is given at
Appendix. The Committee would like the MinistriesDepartments
concerned to make earnest efforts to implement expeditiously all
the assurances of Fifth and Sixth Lok Sabha which have been
pending for a considerable period of time. The Committee would
also like to urge upon the Ministries/Departments concerned to
make every endeavour to implement the pending assurances of
First to Fourth Sessions of Seventh Lok Sabha as early as possi-

ble. ' T
JAGANNATH RAO,
Chairman,
Committee on Government Assurances.
New DevHr;
April 10, 1981,
Chaitra 20, 1903 (Saka).



MINUTES

FIRST SITTING
(1980-81)

The Committee sat on Thursday the 27th November, 1980 from
15.30 hours to 16.10 hours.

PRESENT
Shri Jagannath Rao—Chairman
MEMBERS
2. Shri Digvijay Sinh
3. Shri Niren Ghosh
4. Shri Lakshman Mallick
5. Shri Somjibhai Damor

6. Shrimati B. Radhabai Ananda Rao
7. Shri Sunder Singh

SECRETARIAT
Shri N. N. Mehra—Chief Examiner of Questions.

Shri H. L. Malhotra—Senior Examiner of Questions.

2. At the outset, the Chairman welcomed the Members and in
his Inaugural Address gave a brief account of the origin, functions
-and working of the Committee on Government Assurances (An-
nexure).

3. The Committee then considered their future programme of
work and decided to meet on Monday, the 2nd January, 1981 at
11.00 hours to review the assurances pending on the dissolution of
Sixth Lok Sabha.

The Committee then adjourned.
7
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ANNEXURE
(Vide para 2 of Minutes, dated the 27th November, 1980)

Inaugural Address by the Chairman (Shri Jagannath Rao), Com-
mittee on Government Assurances, Seventh Lok Sabha (1980-
81) at the sitting of the Committee on November 27, 1980.

Friends,

I am very happy to welcome you to this First sitting of the
newly constituted Committee on Government Assurances.

2. As all of us are new to the Committee, I would like to give at
the outset a brief background of the scope and functions
of the Committee on Government Assurances,

3. As you are aware, while replying to the questions or supple-
mentaries thereon or during discussions on bills, resolutions,
motions etc. Ministers at times give assurances or make promises
to furnish relevant information to the House later on. In order to
watch the implementation of such assurances on behalf of Lok
Sabha, the Committee on Government Assurances was first consti-
tuted by the Speaker on the 1st December, 1953.

4. Prior to the constitution of this Committee, it was left to an
individual Member to keep a watch whether assurances or pro-
mises given by the Ministers on the floor of the House had been
implemented.

5. The appointment of such a Committee has helped to keep a
vigil in the matter.

6. The main functions of this Committee, as outlined in Rule 323
of the Rules of Procedure and Conduct of Business in Lok Sabha,
are to scrutinise the assurances, promises, undertakings, etc., given
by Ministers from time to time on the floor of the House and to
report on:—

(a) the extent to which such assurances, promises, under-
takings, etc., have been implemented; and

(b) where implemented, whether such implementation has.
taken place within the minimum time necessary for the
purpose.

7. The Committee of the First Lok Sabha laid down in May, 1954
& Standard List of expressions or forms of statements which should



9

be treated as constituting assurances, undertakings, etc. given hy
Ministers on the floor of the House, These are appended to the
Brochure entitled “An Introductory Guide”, a copy of which has
already been circulated to all Members of the Committee. Besides
laying down the standard forms, the Committee has also framed
detailed Rules of Procedure for their internal working. These in-
ternal rules were adopted by the Committee at their sitting held on
the 16th March, 1960 and approved by the Speaker. A capy of
these rules has also been circulated to all Members of the Com-
mittee for their guidance.

8. The Committee has laid down the time-limit of three months
for the implementation of assurances. If Government foresee any
«difficulties in implementing any assurance within the stipulated
period of three months, they have ito approach the Committee for
extension of the time-limit and in this context place for considera-
tion of the Committee details of grounds on which extension is
-sought.

9. I would now explain in brief the role of Department of Par-
liamentary Affairs which acts as a coordinating agency between the
Ministries|Departments of the Government of India and the Com-
mittee to ensure prompt implementation of assurances

10. The Department of Parliamentary Affairs examines Debates
(Parts I & II) and culls out assurances given by Ministers in the
House. The statements of assurances culled out by them are sent
to Lok Sabha Secretariat within a week of the dates to which they
relate. The Lok Sabha Secretariat also examines Debates in order
to mark independently those replies or the statements of Ministers
which constitute assurances. The statements of assurances received
from the Department of Parliamentary Affairs are checked with
the assurances marked in the Lok Sabha Secretariat and those
assurances. which are of substantial character but have not been
culled out by the Department of Parliamentary Affairs in thelr
statements, are referred to them for being treated as assurancea

11, On behalf of the various Minjstries or Departments of the
Government of India, the Minjster of ParNamentary Affairs lays
on, the Tahle of Lok Sabha from time to time statements showing
action taken by the Government in. implementation of assurances,
promises and undertakings given by the Ministers. These state-
ments are examined by the Lok Sabha Secretariat in terms of
Rule 323 of the Rules of Procedure. FEach of the assurances as do
not appear to have been implemented satisfactorily are placed be-
fore the Committee for further directions, Cases where Govern
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ment take unreasonably long time in implementation of the assur--
ances are also placed before the Committee.

12. During the Fifth Lok Sabha, as a result of review of pending
assurances from time to time, the Committee came to the conclu-
sion that it was necessary to take evidence of the representatives of
various Ministries/Departments where necessary, to enable the
Committee to go deep into the reasons resulting in delay in im-
plementation of assurances in specific cases. Accordingly, the
Committee has been hearing the representatives of different Min-
istries/Departments from time to time¢ in connection with selected
cases of delays in implementation of assurances and thereafter
make suitable recommendations|observations with regard to these
matters in its Reports which are presentedq to the House. This
procedure of examining witnesses of Ministries, etc. has had a
salutary effect in speeding up implementation of the assurances
and thus reducing the number of pending assurances.

13. The Committee (1978-79) whose term expired in May, 1979
went a step forward and with the permission of the Hon’ble
Speaker, it undertook an on-the-spot study tour to find out the:
position regarding implementation of certain assurances. The in-
formation gathered during the study tour will come up before-
this Committee and we shall be able to judge whether the study
tours can be useful in ensuring quick and adequate implementation
of the assurances,

14. Here are some figures, which would give an indication of the:
work handled by the previous Committees:

(i) Out of a total of 573 pending assurances pertaining to the:
Fourth Lok Sabha which were selected by the First Committee
(1971-72) of the Fifth Lok Sabha for being pursueq further, 572
assurances have since been implemented as on 7th August, 1980
leaving a balance of only one assurance still to be implemented.

(ii) During the Fifth Lok Sabha (March, 1971 to November,
1876) 7939 assurances in all were culled out. Out of these, 7935
assurances have since been implemented as on 7th August, 1980,
leaving a balance of 4 pending assurances.

(iii) During the First to Eighth Sessions of the Sixth Lok Sabha:
(March, 1977 to July, 1979), 3639 assurances were culled out. Out
of these, 3548 assurances have been implemented upto the last

Session leaving a balance of 93 pending assurances to be imple-
mented.
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(iv) During the First to Third Sessions of Seventh Lok Sabha
(January to August, 1980), 768 assurances were culled out. Out
of these 148 assurances have been implemented upto the last Session
leaving a balance of 620 pending assurances to be implemented.

15. I may further add here that about 300 more assurances per-
taining to various Sessions of Fourth, Fifth, Sixth and Seventh Lok
Sabha have also been implemented on the 24th November, 1980.

16. According to the past practice, all the pending assurances of
Fourth, Fifth and Sixth Lok Sabha will have to be reviewed by the
Committee and only those assurances which are of substantial char-
acter and of considerable importance will be selected for being pur-
sued further and the rest will be dropped having lost their public
importance and utility due to eflux of time.

17. Before I conclude, I would urge upon and request you all to-
take an active interest in the working of this Committee. We shall
continue to maintain the happy and well established tradition of
working in a spirit of mutual cooperation and rising above party
affiliations in the Committee with a view to arrive at unanimous
decisions, as far as possible, on issues coming up before the Com--
mittee.



MINUTES
SECOND SITTING
(1980-81)

The Committee sat on Friday, the 2nd January, 1981 from 11.08
thours to 12.45 hours.

PRESENT
Shri Jagannath Rao—Chairman

MEMBERS
2, Shri Kamaluddin Ahmed
3. Shri Niren Ghosh
4 Shri Lakshman Mallick
5. Shri Somjibhai Dameor
6. Shrimati B. Radhabai Ananda Rao
7. Shri Sunder Singh
8. Shri Kirshan Datt Sultanpuri
9. Shri L. S. Tur
10. Shri Chhangur Ram
11, Shri Ram Swarup Ram

SECRETARIAT
Shri N. N. Mehra—Chief Examiner of Questions.
Shri H. L. Malhotra—Senior Examiner of Question.

Review of assurances pertaining to Sixteenth Session of Fifth Lok
Sabha, Second and Third Session of Sixth Lok Sabha pending
on the dissolution of Sixth Lok Sabha.

MEMORANDUM NO. 1

2. The Committee took up for consideration Memorandum No. 1
{item Nos. 1 to 12) for the purpose of reviewing the assurances per-
taining to the Sixteenth Session of Fifth Lok Sabha, Second and
“Third Sessions of Sixth Lok Sabha (details given in Annexure-I).

12
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3. The observations/recommendations made by the Committee
seriatim on pending assurances (Sl. Nos. 1 to 12 of Annexure-I) are
as under: —

Sl. No. 1—The Committee noted that the assurance had been
partly implemented vide statements laid in Lok Sabha on 12-8-1876,
2-11-1976 and 17-5-1979 respectively. In the last request seeking
extension of time upto 31-12-1980, the Ministry of Rural Reconstruc-
tion had stated that the requisite information had not been receiv-
ed in respect of four out of forty-five districts of Madhya Pradesh
and in respect of Orissa and both the State Governments were being
reminded regularly. The Committee failed to understand as to
why these State Governments were not furnishing the information
asked for in the question and the assurance had not been fully im-
plemented within a period of more than 3 years thereby defeating
the very purpose of asking the question. The Committee desired
that the assurance should be implemented without further loss of
time and implementation report should be laid during first week
of the next Session.

Sl. No. 2—The Committee were informed that according to in-
formation received from the Ministry of Commerce the case was
sub-judice and fulfilment of the assurance was likely to take time
and, therefore, extension of time had been sought upto 25-4-1981..
The Committee noted that part (a) of the question related to ex-
penditure incurred on the Enquiry Committee on working of Bharat
Sewak Samaj and this information could not be sub-judice and it
could be laid on the Table in implementation of the assurance. The
Committee desired that this information called for in part (a) of
USQ. No. 3680 dated 10-5-1976 might be laid on the Table in the first
week of the next Session. As regards information sought in part
(b), the Committee agreed to grant extension upto 25-4-1981, as re-
quested by the Ministry.

Sl. No. 3—The Committee noted that while giving assurance on
26-4-1976 during discussion on Demands for Grants of Ministry of
Petroleum, the then Minister of Petroleum inter-alia stated “T
would, therefore, beg of you to give us a little more time when I
could come with a full sense of responsibility and put before the
House the views of the Government on the Report that has been
submitted by Mr. Justice Takru”. Since 31-7-1976, the Ministry of
Petroleum, Chemicals and Fertilizers had been seeking extensions
on the ground that the matter was under their consideration and
the Government would take some more time to finalise their views
on the findings of the Pipeline Inquiry Commission. The Committee
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felt distressed to find that the assurance could not be implemented
even after a lapse of more than four years and desired that the
Ministry might be asked through the Department of Parliamentary
Affairs to furnish a fuller note giving reasons for not implementing
the assurance. The Committee further desired that the Govern-
ment should implement the assurance by 31-3-1981 at the latest.

Sl. No. 4—The Committee noted that the Ministry of Rural Re-
construction while seeking extension of time upto 31-12-1980 had
stated that the desired information from a number of States had
not been received and it was not, therefore possible to liquidate
the assurance. The Committee examined the matter at some
length and felt that information received in respect of part (a) of
USQ. No. 5576 dated 1-8-1977 viz. total expenditure incurred on the
community development and rural reconstruction programmes upto
1976-T7 could be laid on the Table by the first week of the next
Session. The Committee further desired that immediate steps
should be taken to implement the assurance in respect of part (c)
of the question.

Sl. No. 5—The Committee noted that the assurance was given as
long back as 22-6-1977. The Government had sought extensions
mainly on two grounds; first the Government had constituted a
Working Group to go into the matter regarding grant of autonomy
to A.LR./Doordarshan and secondly, the Government would need
some more time for finalisation of their views in the matter. The
Committee desired that the assurance should be implemented by
31-1/1981 and an implementation statement in fulfilment thereof
laid on the Table during the first week of the next Session.

S1. Nos. 6 and 7—The Committee felt that since all the necessary
data to fulfil the assurance was available with the Government, it
should not have taken such a long time to compile the information.
The Committee desired that the assurance should be fulfilled by
31-1-1981 and the implementation statement laid on the Table bv
the first week of the next Session.

Sl Nos. 8 to 11—After going through all aspects of these four
pending assurances, the Committee were of the view that since the
Maruti Limited (Acquisition and Transfer of Undertakings) Bill had
already been passed, no useful purpose would be served in pursuing
these assurances. The Committee, therefore, decided to drop all
these assurances.

Sl. No. 12—The Committee noted that the assurance was given
as long back as 6-12-1977. The Committee expressed a sense of
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indignation to note that in spite of the views expressed by the Com-
mittee at their sitting held on 13-8-1979 having been brought to the
notice of the Government, neither any extension had been sought
for by the Ministry for implementation of the assurance nor any
reasons for delay in implementing the assurance had been sent by
the Ministry. The Committee, therefore, desired that the matter
might be taken up with the Ministry concerned through the Depart-
ment of Parliamentary Affairs to ascertain as to why the request
for extension of time for the implementation of assurance was not
sought for. The Committee further desired that the assurance
should be implemented without any further delay.

Review of assurances pertaining to Fourth to Sixth Sessions of
Sixth Lok Sabha pending on the dissolution of Sixth Lok Sabha.

MEMORANDUM No. 2

4. The Committee then proceeded to consider Memorandum No. 2
(Sl. Nos. 1 to 16) for the purpose of reviewing assurances per-
taining to the Fourth to Sixth Sessions of Sixth Lok Sabha (details
given in Annexure II).

5. The observations or recommendations made by the Committee
seriatim on Sl. Nos. 1 to 16 of pending assurances are as under:—

Sl. No. 1—The Committee noted that the assurance was given
as long back as 15-3-1978 and it was to be fulfilled within 3 months
from the date it was promised. The Committee further noted that
the assurance had neither been implemented nor any progress in-
timated so far to the Committee. The Committee took a serious
view of this lapse on the part of the Ministry and wanted to have,
through the Department of Parliamentary Affairs, a detailed note
stating the reasons for not seeking any extension of time and also
for not implementing the assurance within the prescribed period of
three months.

Sl. No. 2—The Committee noted that an extension of time upto
31-12-1980 had been sought by the Ministry on the grounds that
“A final view on the surpluses earned by C.P.C./I.D.P.L. on account
of distribution of canalised bulk drugs has been taken, but it would
take some more time to fulfil the assurance.” The Committee also
noted that extensions in the past had been sought on the similar
grounds. The Committee felt that the Government had taken a
very long time in implementing the assurance and desired that im-
Plementation report n respect of this assurance should be laid by
the first week of next session.
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Sl No. 3—The Committee noted that the assurance had been
partly implemented vide statements laid in Lok Sabha on 1-3-1979
and 7-8-1980 respectively. The Ministry of Law, Justice and Com-
pany Affairs had sought for an extension of time upto 28-2-1981 for
the implementation of the remaining portion of the assurance. The
Committee agreed to grant extension and desired that the assurance
should be implemented within this period i.e. by 28-2-1981.

Sl. Nos. 4 & 5—The Committee noted that the Government had
asked for a extension of time upto 31-12-1980 for the implementation
of these two assurances on the ground “A final view on the surplus
earned by C.P.C./LD.P.L. on account of distribution of canalised
bulk drugs has been taken but it would take some more time to
fulfil the assurance.” The Committee were unhappy to note that
the period of extension of time was already over jut the assurances
had not been fulfilled as yet. The Committee desired that these
assurances should be fulfilled immediately and an implementation
report laid on the Table by the first week of the next sessicn.

Sl. No. 6—The Committee noted that the assurance was given on
12-12-1978 and the first extension was sought on 19-7-1980 and second
on 18-9-1980. The Committee were unhappy to note that the first
extension was sought after 1} years from the date on which as-
surance was given while the Ministry was required to seek an ex-
tension of time before the expiry of 3 months from the date of giv-
ing assurance. The Committee were further distressed to know that
no extension of time had been sought for after 30-9-1980. The Com-
mittee desired that the assurance should be implemented immediate-
ly and implementation report thereof should be laid in Lok Sabha
within a week of commencement of the next session.

Sl. No. 7—The Committee noted that the Government had
sought an extension of time upto 31-12-1980 on the ground
that the vequisite information had not been received from
most of the North Eastern States. The Committee felt that the
information in respect of States from whom the information had
already been received could have been laid in partial fulfilment of
the assurance. The Committee desired that the assurance should
be partly implemented on commencement of the next session and

vigorous efforts made to liquidate the rest of the assyrance at the
earliest,

Sl. No. 8—The Committee noted that the Government had re-
auested for extension of time unto 31-12-1980 for imvlementation of
the assurance which was already over. The Committee hoped that
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efforts would be made to liquidate the assurance by the first week
of the next session.

Sl. No. 9—The Committee noted that an extension of time upto
31-1-1981 had been sought for the implementation of the assurance
on the grounds that the information was under scrutiny of the
Central Board of Direct Taxes. The Committee hoped that scrutiny
would be completed within the extension sought for i.e. by 31-1-1981.
and implementation report laid by the first week of the next session.

Sl. No. 10—The Committee noted that an extension of time upto
31-1-1881 had been sought for the liquidation of the assurance. The
Committee were at loss to understand the reasons for taking such
a long time in implementing the assurance, especially when the
States were not involved in the matter. The Committee desired
that the assurance should be implemented within the period for
which extension had been requested i.e. by 31-1-1981.

St. No. 11—The Committee noted that the assurance was given
as long back as 7-12-1978. The Committee hoped that the assurance
would be implemented by the first week of next session.

Sl. No. 12—The Committee noted that the assurance was given
as long back as 5-12-1978. The Committee further noted that the
assurance had neither been implemented nor any extension of time
requested by the Government. The Committee regretted that no
intimation with regard to the action taken so far to implement the
assurance had been communicated to them nor reasons for delay
intimated. The Committee deprecated the attitude of the Ministry
with regard to this assurance and desired that a detailed note giv-
ing the reasons for delay and for not seeking the extension of time
should be furnished to them through the Department of Parlia-
mentary Affairs and the assurance implemented without further de-
lay

Sl. No. 13—An extension of time upto 31-12-1980 had been sought
for the implementation of the assurance on the ground “A final view
on the surpluses earned by CP.C./ID.P.L. on account of distribu-
tion of canalised bulk drugs has been taken, but it would take more
time to fulfil the assurance.” The Committee noted that most of
the extensions had been sought on the similar grounds which gave
the impression that the process of implementation of the assurance
was very slow. The Committee desired that the assurance
should be implemented by 31-1-1081 and a statement implementing
the assurance should be laid by the first week of the next session.
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Sl. No. 14—The Committee noted that the assurance had been
partly implemented vide statement laid in Lok Sabha on 2-2-1980.
An extension of time upto 31-3-1981 had been sought for liquidating
the assurance completely. The Committee hoped that the assurance
would be implemented within the extended period i.e. by 31-3-1981.

Sl. No. 15—The Committee noted that an extension of time upto
31-12-1980 for the implementation of the assurance had been sought
for on the ground that the requisite information was still being
processed and finalised. The Committee noted that the extension
period was already over but the assurance had not been implement-
ed so far. The Committee hoped that the assurance would be

liquidated without delay and implementation report laid by the first
week of the next session.

Sl. No. 16—The Committee noted that an extension of time upto
31-3-1981 had been sought for fulfilling the assurance. The Com-
mittee hoped that the Government would be in a position to liqui-
date the assurance within the extended period i.e. by 31-3-1981.

8. The Committee then decided to hold their next sitting dvring
the last week of January, 1981,

The Committee then adjourned.
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(c) the loss incurred; and
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1977 received from the

assurance was given as long  sion of time has been
but the assurance had nei-  Ministry.

The Committee noted that the No request for extem-
back as on 6th December,

will belaid on the Table of the

mation is being collected and
Lok Sabha.

d

Third Session, 1977
(Ministry of Petroleum, Chemicals & Fertilizers)

No. 2801 dt. (a) the total number of casesre- (a) to (c): The requisite infor-
pending as on g1st October,
having new connce-
cach State

tions glven, State-wise, ; an
(c) the total number of cases

sumer Gas registered during
1976-77, State-wise;

(b) the total number of connce-

garding commection of con-

1 by Shri

m. Patel.

12, USQ.
6

find out the latest posi-
assurance.

tion in regard to this

t ight

u ith t

t the -
ment of Parliamentary Aff-

(Min. CGA. dt. 13-8-79 Para 6)

airs to
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which are the States where such elections have
been held and for how long.

(b) if 50, how far this is true; and
)
not

Programme is in the

State §ect9r and therefore in-
is

from the

the Table of the House as soon

as possible.

Goverments. I't will be

under commu-  ment

(Ministry of Communications)

the allocation gnde to West Bengal and North (a) to (¢) Community Develop- Since implemented.
tates,

[ i Bastern Region

in these States, State-wise; and
(c) tbnulﬂdytobebemﬁtedlmbthhm,

State-wise, district-wise.

years, year-wise;
(b) the details of the area benefited by the scheme

a)

, mity development schemes during the last three

Chandrashekhara (¢
Murthy.
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(Ministry of Petroloum, Chessicals and Fertilicers)

UsQ, dated whether it is a fact that the of - The isite information is The information due to be
R Ao N s i SV of g o (&) The it nformation ithin_three.

Sathe be irregular and thai laid 'l'blmd‘;m ﬂt:c ze“m":‘thmmfd
'asant . tra tinues to be i t on the e o e y. No. or
mcmm?t;mmpnhmv.:nm House. * extension of time has been
a3 a result of acute shortage of gas cylinders ; received from DPA.
if details of demand and position,
(b)znz'wine;farthe important

13 USQ,No. 4102 dated awhnmdcumotb\ﬁkdm@andheddmm'g & (c) Information to the Last request reccived f;
101278 by Shri (Lzmmnm;m-whe; e (& pomation, 0 the m%r Parligmentary
lau-h;hkqldn. collected and will be laid on irs* for extension of time.

the Table of the House.
(b) detalls of quantity CLF. price, fon s-irdo
q .
cuthnpwuandmcts nbp‘lmmﬁwad:
:l‘mtlhe items during five years, yearwise;
(c) the effect of price of formulations due to CPC/
)IDPL price, raw material costs as well as
ﬁdfmmhﬁouﬂ’!hmlm!kdn.hd
imported by actual users
(Ministsy of Skipping and Trenspers)

14 UBQ, No. 4257 dated (a) the total number of cases istered duringthe (a) to (c) The Information Partly i vide state-
20-12-1978 by Shri t one yearin Ddlnu\dm for violation of @, Zshdzcdhmdﬁm:r ment on the 'r.ble'on
Halimuddin Ahmed. traffic rules and deaths caumsed due to negligent State : . of 2-280. Last request re-

drivuglndtohlmnnberd‘dﬁvh‘limﬂn— Bihar and Union Terri ceived from Deptt. of Par-
celled for negligent driving, vehicle-wise and Administration of Delhi . L i
State-wise ;

of time upto

the House when it is received. .
(b) whether Government are ing to make 3-3és
zemidmhfcmmi‘llm-

(c) ifs0, the detafls thereof,
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MINUTES
THIRD SITTING

(1980-81)

The Committee sat on Tuesday, the 27th January, -1981 from
15.00 hours to 16.15 hours.

PRESENT
Shri Jagannath Rao—Chairman

MEMBERS

2. Shrimati Usha Prakash Choudhari
3. Shri Kamaluddin Ahmed

4. Shri Digvijay Sinh !
5. Shri Niren Ghosh

8. Shri Lakshman Mallick

7. Shri Somjibhai Damor

8. Shrimati B. Radhabai Ananda Rao
9. Shri Sunder Singh

10. Shri Krishan Datt Sultanpurl

11. Shri Tapeshwar Singh

12, Shri L. S. Tur

13. Shri Ram Swarup Ram

SECRETARIAT
Shri N. N. Mehra—Chief Examiner, of, Questiom
Shri H. L. Malhotra—Senior E:mmmer of Questions.

2. The Committee took up for consideration Memoranda Nos, 8,
4 & 5. Observations/recommendations of the Committee on these
memoranda are as under: —

Request from Government for dropping of an assurance given in’
reply to USQ. No. 6563 on the 11th April, 1979 re: suspension of
officers in Delhi Development Authorny

LEMORANDUM No. 3

3. The Committee took up: for consideration Memorsndum No. 3.
The Committee noted that the Ministry of Works & Housing re-

— s - % « e —



quested the Lok Sabha Secretariat on the 8th January, 1980 to obtaln
the following clarification from Shri Daya Ram Shakya, MP.—

“The news item on which the question is based has not so far
been located. In the @absence of this, it has not been pos-
sible for this Ministry to fulfil the assurance. In the
circumstances, it is requested that either the assurance be
dropped or an extension of time by three months from
11-1-80 may be granted to enable this Ministry to fulfil
the assurance.”

4. Shri Daya Ram Shakya, M.P. was requested on the 6th
February, 1880 followed by reminders to send to the Lok Sabha
Secretariat a copy of the clipping from the newspaper or to intimate
the name of the newspaper and the date, page and column thereof
in which the newg item had appeared to enable the Government to
implement the assurance. No reply from Shri Daya Ram Shakya,
MUP. was received in this regard.

5. The Committee mlso noted the position explained by the
Ministry of Works & Housing in the implementation statement laid
in Lok Sabha on 27-3-1980 (Annexure I).

As the elucidation required for the implementation of the assu-
rance had not been received from the Member concerned, the Com-
mittee decided that the assurance in question might be dropped.

Request from Government for dropping of an assurance given in
reply to USQ No. 1631 on the 25th March, 1980 re: bringing addi-
tional acreage of land under irrigation during 1980.

MEMORANDUM NO. 4

6. The Committee took up for consideration Memorandum No. 4.
The Ministry of Energy and Irrigation and Coal had requested
through the Department of Parliamentary Affairs for the deletion of
the above assurance on the ground that the Ministry of Rural Re-
construction who were concerned with the drought prone area pro-
gramme scheme were addressed to let them have the desired in-
formation for fulfiiment of the assurance. The Ministry of Rural
Reconstruction had intimated them that in the very nature of things
it was difficult to furnish the required information since hundreds
of such works were taken up. The Central Government did not
approve any particular work. The annual programmes of the pro-
Ject districts covered by the Drought Prone Area Programme were
only approved and those related to different sectors like agriculture,
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animal husbandry, irrigation, etc. As far as the calendar year of 1980~
was concerned, the larger part of it would relate to the annual pro-
gramme for 1880-81 and that programme had not been submitted by
the State Government.

After considering the reasons advanced by the Government, the
Committee agreed that the assurance in question might be dropped.

Reviewing of pending assurances pertaining to Seventh Session of
Sixth Lok Sabha

MEMORANDUM 5

7. The Committee then proceeded to consider Memorandum No. 5
(item Nos. 1 to 29) for the purpose of reviewing assurances pertain-
ing to the Seventh Session of Sixth Lok Sabha (details given in
Annexure II).

The observations/recommendations made by the Committee
seriatim on the 29 pending assurances are as under:—

Sl. No. 1: The Committee noted that the extension of time upto
7th February, 1881 had been sought by the Ministry of Communica-
tiong for the fulfilment of the assurance on the ground that for pro-
cessing the information it would take more time. The Committee-
agreed to grant the extension for the period requested by the Minis-
try. The Committee hoped that the Ministry would be able to fulfil
the assurance by the 7th February, 1981.

Sl No. 2: The Committee noted that an extension of time upto
21st December, 1980 had been sought by the Ministry to fulfil the
agsurance on the ground, “The Report submitted by the Marathe
Committee regarding import of Synthetic Fibres and Yarns, etc. is
still under consideration and some of its recommendationg have yet
to be taken to the Cabinet for decision in the matter. As such, it has
not been possible for the Ministry to fulfl] the assurance within the
stipulated time i.e, 21-9-1980.” The Committee further noted that the
period of extension asked for by the Ministry had already expired
and no further extension had been sought so far. The Committee
desired that the Department of Parliamentary Affairs might be
requested to intimate the latest position with regard to the imple-
mentation of this assurance.

SL No. 3: The Committee noted that an extension of time upte
28-12-80 for implementation of the assurance had been sought on the
ground, “The Report submitted by the Committee of Secretaries
under the Chairmanship of Dr. S. S. Marathe, Secretary, Depart-
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ment of Industrial Development regarding import policy etc. of
Synthetic Fibre/Yarns is still under consideration and some of its
recommendations have yet to be taken to the Cabinet.” The Com-
mittee further noted that the assurance was given as long back as
28-3-1979. The Committee felt that the Ministry had taken rather a
long time for implementation of the assurance and also had not
cared to seek extension of time after '28-12-1980. The Committee
desired that the Department of Parliamentary Affairs might be
asked to intimate the latest position with regard to the implemen-
tation of this assurance.

Sl. No. 4. The Committee noted an extension of time upto
18-1-81 for the implementation of the assurance had been sought by
the Ministry on the ground, “The Report submitted by the Com-
mittee of Secretaries regarding import policy ete. for Synthetic
Fibres/Yarns has been cons‘dered and its recommendations are
shortly being taken to the Authorities for decision in the matter. As
such, it will not be possible to fulfil the assurance within the extended
period i.e. upto 18-10-80.” As fhe period for which further extension
had been sought by the Ministry of Commerce had already lapsed,
the Committee desired to have the latest position regarding the ful-
filment of the assurance.

Sl No. 5: The Committee noted that the assurance had been
partly implemented vide statements laid in Lok Sabha on 2-2-1980,
12-6-1980 and 15-12-1980 respectively. The Ministry of Education
and Culture had sought the extension of time upto 30-9-80 for liquidat-
ing the assurance completely. The Committee noted that no further
extension of time had been sought for by the Ministry. The Com-
mittee hoped that the Ministry would exped'te to lay the remaining
isntormation on the Table of the House during the ensuing Budget

ession.

Sl. No. 6: The Committee noted that an extension of time upto
31-12-1980 to implement the assurance had been sought by . the
Ministry of Energy on the ground that “the relevant file had to be
shown for action to many officials concerned outside Delhi involving
a lot of delay.” The Committee felt that the Ministry had taken
unduly long time in implementing the assurance thereby defeating
the very purpose of asking the question. The Committee desired to
have latest position with regard to the implementation of the assu-

rance and wanted that the same should be liquidated by the next
session. ‘ }
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Sl No. 7: The Committee noted that an extension of time upto
31-3-81 to implement the assurance had been sought by the Ministry
of Finance on the ground that despite repeated reminders complete
information was still awaited. The Committee felt that the Ministry
had taken a long time for implementing a simple assurance. They
further felt that the Ministry should be able to collect the necessary
information by taking the matter at higher level and the assurance
should be implemented by the period upto which extension had been

sought for.

Sl. No. 8: The Committee noted that the assurance had been
partly implemented vide statement laid in the Lok Sabha on 7-8-80
and the remaining information had been received by the Depart-
ment of Parliamentary Affairs and the implementation report would
be laid on the Table by that Department during the Budget Session.

Sl. No. 9: The Committee noted that the assurance had been
parfly implemented vide statement laid in the Lok Sabha on 2-2-1880
and an extension of time upto 9-12-79 had been sought by the Minis-
try of Finance on the ground, “The information furnished by various
offices of the Department needs further clarifications for which
references have been made to them again.” The Committee failed
to understand as to why the extension of time after 9-12-79 had not
been sought by the Ministry. The Committee felt that processing
of the information received from the various sources should not take
such a long time and the assurance should be liquidated by the next

Budget Session, 1981.

Sl. No. 10: The Committee noted that an extension of time upto
31-3-1881 had been sought by the Ministry of Finance to fulfil the
assurance on the ground “Despite repeated reminders, the requisite
information is still awaited from a few vastnes/Departments”
The Committee felt that the Ministry had taken a long time in
fulfilling the assurance and desired that the Ministry should not
seek further extension of time and fulfil the assurance by the period
for which extension has been sought.

Sl. No. 11: The Committee noted that the assurance had been
partly implemented vide statement laid in Lok Sabha on 12-6-1980
and an extension of time upto 31-12-1980 for implementation ‘of
assurance had been sought for by the Ministry of Finance. The
Committee felt that the assurance should be implemented without
further delay and implementation report thereof Iaid in the Lok
Sebha during the next Budget Session.
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Sl. No. 12: The Committee noted that the assurance had been
partly implemented vide the statement laid in Lok Sabha on 7-8-1980
and an extension of time upto 31-3-1981 for the implementation of
the assurance had been sought for by the Ministry on the ground,
“Despite repeated reminders, the required information is still await-
ed from a few Ministries/Departments”. The Committee agreed to
grant the extension and desired that the assurance should be imple-
mented within the extended period.

Sl. No. 13: The Committee noted that the Ministry had sought an
extension of time upto 31-3-1981 for the implementation of the assu-
rance as the processing of the material for fulfilment of the assurance
would take some more time. The Committee agreed to grant the
extension and desired that the Ministry should liquidate the assu-
rance within the extended period.

Sl. No. 14: The Committee noted that an extension of time upto
31-3-1981 had been sought by the Ministry of Finance to implement
the assurance on the ground, “Despite repeated reminders, the re-
quired information is still awaited from a few Ministries/Depart-
ments.” The Committee felt that the assurance of such a simple
nature should not be delayed for such a long time and it should be
implemented by the extended period.

Sl. No. 15: The Committee noted that an extension of time upto
31-3-1881 to fulfil the assurance had been sought by the Ministry. The
Committee agreed to grant the extension msked for by the Ministry
and desired that the assurance should be fulfilled within the ex-
tended period. -

Sl. No. 16: The Committee noted that an extension of time upto
31-10-1980 for the fulfilment of the assurance had been sought by
the Ministry of Finance on the ground, “The Ministry is in constant
correspondence with the M'nistry of Law in connection with the
fulfilment of assurance.” The Committee were unable to understand
why no extension after 31-10-1980 had been sought by the Ministry.
The Committee desired that the Department of Parliamentary
Affairs might be asked to intimate the latest position with regard to
the fulfilment of the assurance and the Ministry concerned should
ensure that the assurance was implemented during the Budget
Session, 1981.

Sl No. 17: .The Coﬁxmittee noted that an extension of time upto
18-12-1980 to implement the assurance had been sought by the
Ministry on the ground, “The reply to Parliament Question under
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reference is to be finalised on the basis of the Government decision
taken in respect of recommendations of the Committee on Public
Undertakings.” The Committee desired that the Department of
Parliamentary Affairs might be asked to intimate present position
regarding the implementation of the assurance and efforts should be
made by the Ministry concerned to expedite fulfilment of the assu-
rance.

Sl. No. 18: The Committee noted that the assurance had been
partly implemented vide statement laid in the Lok Sabha on 2-2-1980
and an extension of time to fulfil the assurance upto 31-3-1981 had
been sought by the Ministry on the ground, “The State of West
Bengal has sent incomplete information regarding Qusestion No. 6844
for 12-4-1979. The State is being requested to send the remaining
information”. The Committee, after some discussion, agreed to grant
the extension for the period asked for by the Ministry of Health and
Family Welfare and hoped that the Ministry concerned should be in
a position to fulfil the assurance by the extended period.

Sl. No. 19: THhe Committee noted that the assurance had been
partly implemented wvide statement laid in Lok Sabha on 2-2-1980
and an extension of time upto 18-2-1981 to implement the assurance
in full had been sought by the Ministry on the ground, “In spite of
repeated reminders, Government of Orissa has not so far furnished
the requisite information. The matter is being pursued with the
State Government vigorously.” The Committee felt that the Gov-
ernment of Orissa should not have taken such a long time to furnish
the information and desired that the assurance should be liquidated
by the extended period.

Sl. No. 20: The Committee noted that an extension of time upto
30-4-1981 to fulfil the assurance had been sought by the Ministry of
Labour on the ground, “The required information pertains to about
1200 monopoly houses scattered all over the country. The required
information is still awaited from the Governmentg of Karnataka and
West Bengal who are being reminded demi-officially regularly at the
highest level to expedite the required material. The Government of
Punjab have furnished the information partially and certain detailed
information in respect of the establishment situated in the State of
Punjab has been called for from the Department of Company Affairs
who are being reminded regularly. The information is also still
awaited from some of subordinate offices of this Ministry”. The Com-
mittee agreed to grant extension for the fulfilment of the assurance
by the end of April, 1981 and hoped that it would be liquidated with-
in the extended period.
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- Sl Nos. 21.and 23: The Committee noted that the implementa-
tion reports in respect of these assurances had since been received
by the Department qf Parliamentary Affairs and these would be laid
on the Table of the House during the next session.

S1. No. 22: The Committee, on the request of the Ministry of
Law, Justice and Company Affairs, agreed to grant extension of
time upto ‘the end of March, 1981 to implement the assurance and
‘desired that it should e implemented within the extended period.

;' . Sl. No. 24: The Committee noted that an extension of time upto
13-6-1980 to implement thé assurance had been sought for by the
Ministry and thereafter no request for extension of time for the
implementation of the assurance had been received from the Minis-
try of Petroleum Chemicals and Fertilizers. The Committee, there-
fore, desired to know the reasons for not seeking extension of time
for the implemeéntation of the assurance. The Committee also desir-
ed that the assurance should be liquidated without further delay.

Sl. No, 256: The Committee noted that the assurance had been
partly implemented vide statement laid in Lok Sabha on 15-12-1980
and an extension of time to implement the assurance fully had been
sought upto 27-1-1981, The Committee agreed to grant the extension
and desired that the assurance should be fulfllled immediately and
implementatjon report thereos laid during the next session.

Sl No. 26: The Committee noted that an extension of time upto
31-1-1981 to implement the assurance had been sought for by the
Ministry on the ground, “The required information has been receiv-
ed from M/s. LD.P.L. but the same is undergoing close scrutiny.”
The Committee were not happy with the procedure adopted by the
Ministry to implement the assurance. The Committee desired that
the assurance should be implemented immediately and implementa-
tion report thereof laid in Lok Sabha during the next session.

Sl. No, 27: The Committee noted that an extension of time upto
31-3-1881 'to implement the assurance had been sought by the Minis-
try of Works & Housing on the ground, “The matter is still being
considered at the highest level. A final decision in this case will not
be possible within the period already extended.” The Committee,
therefore, agreed to grant extension asked for by the Ministry and
hoped that they would be in a position to implement the assurance
within the extended period.
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Sl No. 28: The Committee noted that an extension of time upto
31-12-19880 to implement the assurance had been sought for by the
Ministry of Works and Housing on the ground, “The matter is still
under correspondence with the concerned agencies.” The Committee
were unhappy to note that no extension of time had been sought for
after 31-12-1980 and desired to know the reasons for not seeking
further extension. The Committee also desired that the assurance
should be implemented immediately and the implementation report
thereof laid during the next session.

SL No. 29: The Committee noted that an extension of time upto
3-2-1081 to implement the assurance had been sought for by the
Ministry of Steel and Mines on the ground, “The information regard-
ing reservation of mineral bearing areas is still awaited from the
Government of Bihar. The requisite information received from
other concerned State Governments/Union Territories is being com-
piled” The Committee were unhappy to note the casual way in
which the assurance was being treated by the Ministry and desired
that immediate steps should be taken by the Ministry to liquidate the
assurance and implementation report thereof laid during the next
session.

The Committee then udjourned. e
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MINUTES
FOURTH SITTING
(1980-81)

The Committee sat on Friday the 10th April, 1881 from 15.30 hours
to 16.00 hour,

PRESENT
Shri Jagannath Rao—Chairman

MEMBERS
Shri Digvijay Sinh
. Shri Niren Ghosh
Shri Lakshman Mallick
. Shri Krishan Datt Sultanpuri
. Shri Chhangur Ram

S vk ow N

SECRETARIAT
Shri N. N. Mehra—Chief Examiner of Questions.
Shri H. L. Malhotra—Senior Examiner of Questions,
2. The Committee considered their draft First Report and adopted
the same.

3. The Committee authorised the Chairman, and in his absence,
Shri Chhangur Ram to present the Report on the 28th April, 1981.

4. The Committee also decided to meet on Friday the 29th May,
1981.

The Committee then adjourned.
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APPENDIX
(Vide para 15 of the Report)
Statement showing the position of assurances of Fourth Lok Sabha as on the grst

March, 1981
Session No. of pending assurances - No. of assurances imple- No. of assurances
taining to *Fourth E:k mented/dropped upto  outstandi

Sabha selected by the Com- 31-3-1981.
mittee (Fifth Lok Sabha) for

i pursued further as on
318t March, 1981.

Eighth Session 1 Nil Nil
1979

(ii) Statemn~at shoywing the poitin of assurances of Fifth Lok Sabha as on the gist
March, 1981.

Session No. of No. of No.of  Ministry/Department
AISUTANCES  ASBUTANCES ASSUTANCces con
culled implemented/ outstand-

out ropped ing

1 2 3 4 5
First Session, 1971 42 42 Nil

Second Sepsion, 1971 . . 1007 1007 Nil

Third Session, 1971 347 247 Nil

Fourth Session, 1972 831 831 Nil

Fifth Session, 1972 . 351 351 Nil

Sixth Session, 1992 398 398 Nil

Seventh Session,j1973 847 847 Nil

Eighth Session, 1973 . 426 426 Nil

Ninth Session, 1973 490 Nil

Tenth Session, 1974 865 865 Nil

Eleventh Session, 1974 362 362 Nil

‘Twelfth Session, 1974 562 562 Nil -

* ing assurances were originally selected by the First Committee (1971-
ofﬂ& Sabha for being pursued further. Gon-y)
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Thirteenth Session, 1975
Fourteenth Session, 1975
Fifteenth Session, 1976
Sixteenth Session, 1976

Seventeenth Session, 1976
Eighteenth Session, 1976 .

TotaL

898 88  Nil

Nil Nil Nil
105 105 Nil
292 289
115 115 Nil
1 1 Nil
7939 7936 s

Ministries of Rural

Reconstruction,
Commerce, QCivil
opEBtiea, “Perne.
operation,

leum, Chemicals &
Fertilizers.

(:ii) Statem=nt showng the position of assurrances of Sixth Lok Sabha as on the 13st

Fourth Session, 1978
Fifth Semion, 1978
Sixth Session, 1978

989 989  Nil

March, 1981,
Session No. of No. of No. of Ministry/
asurances assurances assurances  Departments
culled imple- out- concerned
out mented/  standing
dropped
! 2 3 4 5
First Session, 1977 21 21 Nil .
Second Session, 197 0 399 8  Rural Reconstruc-
977 401 tion, Information
& Broadcasting,
l&;; J Aﬂhm,
Y
To r?:nn & Civil
Aviation.
Third Session, 1977 877 376 1 Petroleum,  Chemi.

cals and Fertilizers,

433 433 Nil
343 336 7 Agriculture, Finance,
Industry, Petraleumn
and Fertiliser
and Trans-

Works, and Housin



Seventh Session 1 . 5 956 19 Communications,
979 975 5 9 Commerce, Encray,
Finance, Health
and Family Welfare,
Labour, Law, Justice
tice and Comr-ny
Affairs, Petroleum
Chemicals and
Fertilizers, Works
& Housing, Steel

& Mines.
Eighth Session, 1979 04 90 4 Finance Home
* 7 Affairs,  Works
and Housing.
ToraL . . 3639 3600 39

(iv) Statement showing the position of assurances of Seventh Lok Sabha as on the
31st  March, 1g81.

No. of No. of No. of
Session Assurances Assurances Ass rances
culled out  implemAnted/ out-
dropped standing

1 2 3 4
First Semsion 1980 . . . . 26 24 2
Second Session, 1g80 196 177 19
Third Semion, 1980 548 409 139
Fourth Semsion, 1980 333 134 199
R ToraL . . . . 1103 144 359*

(v) Ministry-wise details of outstanding assurances of Seventh Lok Sabha

Sessions of Seventh Lok Sabha Total
Ministry/Department
Finst Second Third Fourth
1 2 3 4 . 5 6
Agriculm 9 5 14
Commerce 3 4 7

*For Ministry wise details, plase see r;c:t- pngt



1 e 3 4 5 6
Communications 3 6 9
Civil Supplies . .. 1 4 5
Defence . 1 1 s [3
Education . . 11 14 8
External Affairs . .o 1 [
Finance . . . 3 23 a4 50
Health & Family Welfare . [ 10 9 21
Home Affairs . 5 29 o 75
Industry . . . . .. 7 1 8
Information & Broadcasting 1 1 5 9
Ircigation ] 2
Labour . . . . . 1 1 1 L)
Law, Junicc‘ & Company Affairs .. 4 9 6 19
Petroleum, Chemicals & Fertilizers 1 .. 10 ro 1
Ralways . . . . . 1 20 o1
Rural Reconstruction . 1 . 1 4 6
Shipping & Transport . .o . . [} 1
Social Welfare . . 2 L
Steel & Mines . . 8 9 19
Tourism & Civil Aviation . . 1 6 9
Works & Housing . . .. 4 « 15
Energy . . i . . . 10 15
Science & Technology .. 1 e s

Torar . . . 2 19 139 199 359

'GMGIPMRND—LS [—178 L823-4-81 —150. z
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